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(By Advocate: Sri Udai Bhan Singh)
Versus.

1. Union of India thorugh its Secretary, Ministry of Defence, North Block,
New Delhi.

Secretary, Defence Production Khand Supply, Defence Ministry,
Gowt. of india, South Block, New Delhi.

Addi. Director Generai of Ordinance Equipment Factory (D.G.O.F
group head guarters, Ayudh Upaskar, Bhawan, Kanpur.

: General Manager Ordinance Equipment Factory, Kanpur.

A owoN

........ Respondents

(By Advocate: Sri V. V. Mishra)

ORDER

Heard Sri Udai Bhan Singh, learned counsel for the applicant on

admission of this O.A.

2 The applicant, Manorma Vishwakarma, is the widow of late Satish
Chandra Vishwakarma, who died on 16.8. 2001, while still in service of
respondents’ office. The grievance of the applicant is that inspite of fact that
economic condition of the family is extremely poor and has no sufficient
means to sustain itself, her request for compassionate appointment has
wrongly been turmed down and appeal filed against the rejection, has aiso
been dismissed without due consideration.

3. it transpires from material on record that on death of late Safish

Chandra Vishwakarma, the family received an amount of Rs.2 42 708/- in
the shape of terminal benefits and applicant is also getting family pension at
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- Shukla Vs. Union of Indiia and others reported in
f:mm o umﬂhia submission that ar spent in repaying
< ; mmmw be excluded from considering the amount so recei ﬁﬂﬂlﬂh& SIS
maﬁftaﬂninal benefits.

B 5. | am of the view that the case is not worth admission and deserves o
B b dismissad. The reason is that nothing concrelo has bean shown oF
alleged as to how rejection could have been said to be vitigted. The
applicant is getting family pension at the rate of 3576/- (inclush:ea Dearness
Relief) and so it is difficult to say that her economic condition is more acute.
Moreover, | do not know about the economic condition of persons, whose
| cases were recommended for such appointment by the Board of Officers.

Compassionate appointment is by way of exception, is not reqular mode of
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Vice-Chairman

e V ' recruitment, so the O A is not admitted and is dismissed.

Manish/-
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